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4. In Schedule I-B to the principal Act,- h c n d ~ ~ l l t  of 
(a) in ~ r t i c i c  8, in clause (b), ib the sccbnd coluhr0 for the words Sched~k 1-3). 

"Thirty-seven rupees and fifty paise" the words and figures "the same 
duty as a Bond (no. IS) for Rs. 1,000" shall be Si)bstituled ; (I) in Article 12, in clause (c), in the second column, for the words 
"T irty-sevea rupets and my phisew the wprds and Bgures "The same 
duty as a Bond (no. 19) for Rs. 1,000" shall be substituted; 

(c) for Article 18, the following Article shall be substituted column- 
wise as indicated te10w:- 

In the column pertaining to description In the column pertaining to proper 
of instrument stamp duty 

(d) in Article 46,- 
(i) in Part A, in clause (b), in the second column, for the words 

"One hundred and fifty rupces" the words and figures "The same 
duty as a Bond (no. 15) for Rs.4,00OV shall be substituted ; 

(e) in Article 54, in clause (b), in the second column, for the words 
"Seventy-five rupees" the words and figures "The same duty as a con- 
veyance (no. 23) for Rs. 1,000" shall be substituted; 

(f) in Article 55, in clause (b), in the second column, for the words, 
"One hundred rupees" the words and fi~ures "The samk duty as a Bond 
(no. 15) for Rs. 3,000" shall be substituted ; 

( ) in Article 57, in clause (b), in the second column, for the words 
"~tirty-seven rupees and seventy-five paise" the words aad figures 'The 
same duty as a Bond (no. 15) For Rs, 1,000" shall be suhtituted; 

(h) in Article 61- 

(ii) in clause (b), in the second column, for the words, "Thirty- 
seven rupees and seventy-five paise" the words and figures "The 
same duty as a conveyance (no. 23) for a consideration of Rs. 500" 
shall be substituted. 

(i) in Article 64, in Item B, in the second column, for the words 
"Seventy-five rupees" the words and figures "the duty payable on a 
Bond (no. 15) for Rs.2.000" shall be substituted. 
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Amendment of the Registration Act, 1908 

Amendment of 6. In section I8 of the principal Act, in clause (c), the words and figures 
"and leases exempted under section 17" shall be omitted.': 

Omission of 
section 18-A. 

Amendment of 8. In section 28 of the:principal Act - 
(a) the words, figures and letters!, <$sub-section (I), clauses (a): (b), (c), 

(d) and (e), section 17, sub-section (2)" shall be omitted. 
(b) for the words, figures and letters "section 18, clauses (a), (b), (c) 

and (ec)" the words, figures an.] letters "every document mentioned in 
section 18, clause (c)" shall be substituted. 

9. In section 50 of the principaI*Act,- 

(a) in sub-section (1). after the words, figures and letters "and 
clauses (a) and (b) of section 18" the words and figures "as these clduses 
stood before their omission by the Uttar Pradesh Civil Laws (Reforms 
and Amendment) Act, 1976" shall be inserted; 

(b) in sub-section (2), afler the words and figures "proviso to sub- 
section (1) of section 17" the words and figures "as the proviso stood 
before its omissionby the Uttar Pradesh Civil Laws (Reforms and Am:nd- 
ment) Act, 1976" shall be inserted 

10. In section 51 of the principal Act, after sub-section the~following 
sub-section shall be inserted, namely:- 

"(5) Where due to fire, tempest, flood, excessive rainfall, violence of any 
army or mob or other irresistible force, any or all of t;ie books specified 
in sub-section (1) are destroyed or become illegible either wholly or par- 
tially and the State Government is of the opinion that it is necessary or 
expedient so to do, it may, by order, direct such book or such portion 
thereof as it thinks fit, to be re-copied, authenticated or reconstructed 
in such manner as may be prescribed, and the copy so prepared, authen- 
ticated or reconstructed shall, for the purposes of this Act and of the 
Indian Evidence Act, 1872, be deemed to have taken the place of, and to 
be, the original book or portion." 

Amendment of I I. In section 52 of the principal Act, in sub-section (I), the Evplanation 
occurring after clause (c)  shall be omitted. 

12. In section 62 of the principal Act, the Explanation occurring aller sub 
section (1) shall be omitted. 

13. In section 69 of the principal Act, in sub-section (I), for clause (hh), 
Amendment Of the following clause shall be substituted, namely- 

''(Hz) regulating the manner in which translations to be delivered under 
section 19 shall be prepared and in which they shall be declared to be 
faithful translations ;" 

14. In section 82 of the principal Act, for clause (b), the follow in^ clause 
shall be substituted, namely- 

"(b) intentionally delivers to a registering oscer. In any proceeding 
under section 19 or section 21, a false copy or translatton of a document, 
or a false copy of a map or plan ; or" 


